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(iv) Need for raising  procurement 
price or Paddy in Tamil Nadu.

SHRI C .N. VISVANATHAN (Tir- 
uppattur): With your permission,  T 
would like to raise the following 
matter under rule 377:

The low price offered for paddy has 
caused acute distress to growers The 
Tamil Nadu State Government  has 
requested Centre to raise price of 
paddy to Es. 130 per quintal, from th<? 
present Rs. 85 per quintal Thoûn 
cost of production of paddy is more 
than that of wheat, procurement price 
is far less. The Fooj Corporation of 
India is not at all buying paddy in 
South Zone especially Tamil Nadu. 
Paddy growers are suffering. Middle-
men exploit and get richer day by 
day. Moreover shortage of electricity 
forces paddy growers to use diesci ard 
kerosene which  increase cost. The 
Minister of Agriculture, Shri Surjit 
Singh Barnala, has given an assurance 
that paddy prices will be increased 
soon. So far, there  is no action. 
Members from South have repeatedly 
urged for increasing procurement 
price of paddy during their discussions 
during the Budget Session and in the 
Consultative Committee’s meetings. 
The Minister of Agriculture who re-
cently visited Tamil Nadu said that 
Government of India is watching care-
fully the demands for Tamil Nadu

paddy growers.  Because of the 
mounting discontent and distress of 
paddy growers, it is imperative that 
the Food Corporation of India should 
purchase paddy direct from the gro-
wers for export * foreign countries; 
and Government of India should im-
mediately raise the procurement price 
of paddy to Rs. 135 per quintal. Any 
delay will hit tfhe growers very hard 
Moreover, the hon. Minister of Agri-
culture, Shri Surjit Singh Barn?3a 
said in the stateraer.t in Parliament 
recently, “The SUies are free fcj buy 
paddy at any price they liked”, but in 
the Hindu, the hon. Minister of Food 
of Tamil Nadu said, “No communica-
tion has been recrived so far and the
latest communication on  the subject
was received on 2Mh September, last 
year prohibiting any payment  ovei 
and above the procûtment price fixed 
by the Centre.”

(v) Reporte d cut in •elect ricity Sup-
ply in  Maha rashtra  affecting
Industrial Units.
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(vi) Condition op Harijan fefucees 
IN MARICHJHApi IN  WEST  BEN
GAL.

PROF. SAMAR GUHA: This is a 
statement on Marichjhapi.

Many Members of Lok Sabha and 
myseli received the following tele-
gram:

“West Bengal Government suddenly 
surrounded Marichjhapi since Sun-
day night. Two thousand PoLce 
landed in island with tear &,\s forcib-
ly entering huts. Tube-wells des-
troyed, Police barricade stopped entry 
of foodj drinking water. Island resi-
dent who came out for lood cannot 
return. Refugees being iorceri by 
Police under bayonet, lathi, moles-
tation of women. Please intervene, 
save life and property of Scheduled 
Caste refugees.”

This telegram is signed by Shri Kayal, 
Secretary-General, All India Scheduled 
Castes/Tribes Co-ordination Council. 
Calcutta.

The news about the police blockade 
of the island has been reported widely 
in the West Bengal press as well.

Atrocities committed on the Harijan 
refugees in the Marjchjhapi are« of 
West Bengal received the attention of 
the House several times before and the 
press also gave wide publicity to the 
harrowing tale of blockade of the 
Harijan refugees, destruction of their 
improvised huts, tube-wells and fish-
eries and killing of many refugees due 
to police firings and injuries of many 
more as a result of tear-gassing and 
lathi charges by the police and inci-
dents of criminal assault on Harijan 
women etc. in a brutal effort to ter-
rorise them to leave the Marichjhapi 
area.

These inhuman measurê taken by 
the West Bengal Police evoked such 
indignation all over the country that


